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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD - '-'

(Speciat Original Jurisdiction)

THURSDAY, THE TWENTY SIXTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

[ 3418 ]

8 years, Occ:
I\,4ehdipatnam,

...PETITIONER

..RESPONDENTS

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION NO:26831 oF 2024

Between:

AND

1

IANO:1OF2 024

Seemeen _Fatima, D/o. Mohammed yaseen Khan, Age: 1Student, Rlo. 12-2-823/A/6
Hyderabad, Telangana-5o00 

9/501' santosh Nagar coiony'

2

The State of Telanoana. Renresente-d by its principal Secretary, Medical &Heatth Famity werfire Depa'rtment, il;";r;ri B;iifiiriE]uva6iro;_soo

Kaloji Nararavana Rao University of Health Sciences, Represented by itsRegistrar, Wdrangal.

Petition under Articre 226 o'f the constitution of rndia praying that in thecircumstances stated in rhe affidavir fifea ineiewitn-, the High,Co"uit;;y;;p,leased to iss-ue an appropriate writ, order o.. Jir."iion more particularly one inthe nature of writ of ma.ndamus declaring in"-r"tion of 
'th; ;";ft;;i;particularly the 2'd respondent in not 

"on.ioZrinf rn" petitioner for counselingand admission into MBBS/BDS course ,nOu, "Mun"g"ment 
euota "C" NRIcategory for the academic year 2o24-25 as ittegai, aioitrary, unconstitutionar andconsequently direct the respondents to consiJer and inciude tf-,. nrrn. of ln.petitioner for admission into MB's/BDS 

"our"" ,na", Management euota ,,c,,
NRI category for the academ ic year 2O24_25 in tne cou-nself lng

Petition under Section .151 CpC praying that in the circumstances statedin the.affid^avit fited in support of the peiirio;, ih; iiil court may b;;a."di;direct the 2nd respondents to consider the petitionerlluest und€r ManagementQuota "c" NRI category for admission into'MBBS/BDa course in tn" 
".r"rr"ii"sfor the academic year 2024-25, pending OispoiJ of writ petition.



-

Counsel for the Petitioner: SRI KOMALA THATI

Counsel for the Respondent No.l: SRI P. SHRAVAN KUMAR,
GP FOR MEDICAL, HEA.TII & FW

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAC, rjC FOR KNRUHS

The Court made th -. following: ORDER



/C

ORDER, per the Hon'ble lhe Chief Justice Alok Aradhe)

Ms. I(omala'Ihati, learned counscl lor the petitioncr'

NIr. P.Shtavan I(umar Goud, learned Govcrnment

Pleader for Health, N{edical and lramily \\'clfare

Department appears for respondent No' 1'

Mr. A. Prabhakar Rao, learned Standing Counsel for

I(aloii Narayana Rao Universiry of Health Sciences

(hereinafter referred to as 'the Universiq'') appears for

respondent No.2.

TH HON'BLE THE CHIE FIUSTICE AIOK HE

AND

THEHON'BLE SRI IUSTICE I.SREENIV RAO

Writ P tron No.2683I of 2024

2 \X/ith the conseflt of the parties, thc matter is heard

[rnally.

3. In this writ perition, the petitioner inter aba has

prayed for the following relief:
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"['ol I c rcasons stated in thc accomp:Lnr tr t1

aifld:u : . ir is hetcbv pravcd that this Court rn: ''

bc plc r' ccl to issue an appropriatc r"'rit, orCe o r

drt ctt,,rr. rnore prrricularly one in the natur, ' 'f

u,rit of tnandamus, declaring the action r.lf tL',:

rcsp( )rr( lc Llts, parucularly the 2"d resPondcrll lll

nr:,t considering the petitioner for counseiir r;

ancl arlrnission into MIIBS/BDS coursc urd,:r

Nlarrzr,tl ,ncflt quota 'C' NRI Categorv ftrr tt' :

ac.Lrlcrnrc year 2024-25 as il.legal, arbitrrrr,

uncons ltlrti()flal and conse<lucntly direct t[L :

rcsporr.lcnts to consider and include the nltrrt:

o f rh c pctitione r for admission . nl ( )

NtUtl:i IIDS course under Managemcnt qrroil

'(.' Nltl catcg()ry for the academlc yet 2(t2'+-

2025 rn the counseling and Pass such o h:r

orcler <:t- orders as this Court may deem l1t rrr ,l

propcr tr-r tlrc circumstances of the case."

4. Learnecl counsel for the Petitioner sllbnril l ec tl-Iat

inadr.crten th the petitioner could Rot re,3is tet for

admission ur,rler managemeflt quota 'C' NRI ':attgon

fhcreforc, tr: t,rnivers-iqv is not permitting the prrurioncr
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to seek admission under Management Quota 'C' Nzu

category. He further submitted tl-rat the pedrioner be

sranted liberq, to submit a represenration to the Unir.ersiry

and the University be dirccted ro decide rhe said

reprcsentation in a time bound manner.

5. Learned Standing Counsel for the Unir.crsiq,

submitted rhat the last date of registrarion rvas 23.08.2024

ancl thereafter, mcrit list has been prepared, rvhich shall be

published at the rime of indicaring the rveb options

Horvever, it is

petiuoner submits a representation, the same shall be dcak

r.vith by the Universiq in accordance with law

6. In view of tl-re aforesaid submission and 1n tl-r e

peculiar facts of the case, the Writ Peririon is disposed of

r.vith liberry to the petitioner to submit a represenration

I
t

[air\, 5gf6i6ted by him thar in case rhc

bcforc the University wich regard to her grievancc
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Ncedlcss to state that in case such a rcprcs:r r.a[ on is

made, rl-re Unir-ersiry shall dccide the sarne r.vith n l l eriod

of nvo (ll) da s rhereafrer. 1r is made clear rhat rlLs rlourt

has not expr,l:ise d anv opinion on the merits of tLre m ttter.

Nliscella rcous appiicarions, if any pencirr4, shall

stand closc'd. i'lrcre shall be no order as to cosr!.

SD,.'- TIITUMALA DEVI
ASSISI-,\N T REGIS

//TRUE COPY//
SE:C'l ION FFICER

OPUC]
oR KNRL'H{i [:)PttC]
FW, High Cog11i6r. the State of

\

To,
The Principal Secretary, Medicai and Health Family Welfarr: De rartment, The
State_of Tela ngana, Secretariat tsuildings, Hydera6ad-50r) (tii5.
The Registrerr Kaloji Nararayana Rao Univeisity of Heal|t Si:ierrces,
Warangal.

3. One CC to SF I KOIVALA THATI, Advocate I4. One CC to SFI A. PRABHAKAR RAO, SC F
5. Two CCs to 3P FOR IvIEDICAL HEALTH &

Telangana. [C UT]
6. Two CD Cop ies

BN
PSK

I



C C TODAY
HIGH COUR T

DATED:2610')12024

-1 r s ,Al tr

+
(
-?

i
,:;

ORDER

WP.No.268:31 of 2024

DISPOSING OF THE WRIT PETITION
WITHOUT C OSTS
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